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LEGISLATIVE DEPART}{ENT. 

We, the undersigned, Member. of the Select 

PaperNo. I. 
Paper No. II. 
Paper No. III. 
Paper No. IV. 

Committee to which the 
Bill further, to amend the 
Indian Factories Act, un I, 
was refened, have consider-
ed the Bill and the papers 

noted in the mf!o1'gin, and have now the honour 
to mhmit this our Report,. with the Bill as amend-
ed hy us annexed thereto. 

2. We have made a' consider~ble' number of 
alterations in the Bill, but most of them are of 
a purely drafting nature. We propose to explain 
the more important of these together with such 
alterations of substance as we have suggested. 

ClaJl.e 2.-We observe that, owing to the 
method adopted. in drafting tliis clanse, pel'Sons 
employed in the places to which it refers would 
not, without an amendment of the Workmen's 
Compensation Act, 1928, obtain the benefits of 
that Act. -At the same time we consider that 
the required purpose can be attained without 
this disa.dva.n~ooe and in an improved form by 
defining the 82:presaion It manufacturing process JJ. 

The definition will include the substance of the 
last part of sub-clanse (a) of clause (3) of section 
2 of the Act and of the E:rplaJlatioJl to clause 
(2) of that section. This alteration invoh"es the 
omission of clause 19. . 

Clarue 4.-The amendment made here is purely 
of a drafting nature. 

Claue 6.-Mter considerable discussion we 
have by a majority decided to eliminate this 
clause. The majority of DB are of opinion that a 
provision of this l.;nd 01' even a provision which 
wonld enable the Local Government bv rules to 
lay down 8tandards of temperature ~uitable for 
.... riOU8 IN:alities and various classes of factories 
wonld, until technical investigation and research 
in regard to this very difficult problem has beeu 
completed on a far more thorough scale than 
heretofore, impose a real burden upon employers 
with only a problematical advan~~ to the 
employee. 

(;laft.e 7 ("Olt' c:lall.e 6).-'W e haye redrafted 
this clause and have at the same time modified the 
uriginal proposal in order to enabl£' the Local 
Government to limit the prohibition ag'ainst the 
cleaning of moving machinery to the cleaning of 
such parts a8 they may specify. 

Clafl.e 10 (flOit' clav.e 9).-We have made DO 
amendment of substance in this clause, but we 
desire to pnt on record our opinion that factory 
iDSpectoJ1l 8hould be reqnired to indicate in their 
annual reports the extent to which the provisions 
of Chapter V of the Act have been used. 

Clav.e 13 (110111 cltJ.~ 11).-We have combined 
the two proposed new sections 8lA and 81B into 
one section w mch we insert in the Act after 8ec-
tion 32, and we have definitely limited 'the opera-
tion of what WB8 before clause 8 LB to fish curing 
and fish canning factories which we understand 
to be the only clue of factories fOT -which the 
provision is required. 

Clo.v.e, 14 and 15 '("010 clo.ll.e. 1311111l14).-
The amendments made in these clauses are purely 
of a drafting nature, except that we have enabled 
the proviso embodied in clanse 15 (now clallBe 14) 
to be applied to classes of factories. 

(;larlle 16 ("010 clafl.e 16).-Opinions on the 
Bill varied &Ii to the time within which the notice 
referred to in section 86 of the Act shonld be 
8ubmitted. Some thonght twenty-four hours too 
long; otherR thonght it too short. We haTe 
proposed that it should be thirty-six hours. 

ClaJlle. 17 and 22.-Tbe omission of these 
claUSeR is consequential upon the omission of 
clause 5. 

ClllJlIt 20.-We have by a majority decided to 
omit this clause as we are inclined to think. it is 
not in consonance with the principle laid dOlnl, 
as regards police officers, in section 4P5 (4) 
of the Code of Criminal Procedure, 189S. At the 
same time there is nothing to pre\'ent a Local 
Government, if it so deRUes, hom appointing 
factory inspectors to be Public Proaecutol'S, for 
cases nnder the Act, under 8ection 492 of the 
Code. 

Cl4Jl1e 21 ("ore clau.e 17).- We have by a' 
majority rejected a suggestion for the omission 
of thi8 cla1ll!e. We think that a deliberate evasion 
of the provision8 of the Act which is rendered 
possible by failure to give notice under section 55 
should not go unpunished. merely because it halt 
been 8ucceBBfully continued for more than six 
months. 

8. The Bill was published as fonolf's :-

Ga:ttttl. 

Gazette of India • 19th September, 1926. 
Fort Saint Gt'orge Gazette • 6th October, 1925. 
Calcutta Guette • 16th October, 1926. 
United Prorinres Gazette 8rd October, 19"20. 
PUlIjab Gonrnment Gazette 9th October, 1925.. 
Burma GUt'tte . • 17th October, 1925. 
Central Province. Gazette • 3rd October, 19"..5. 
ANaDI Gazette • • 14th September, 1925. 
Bihar and Orissa Gazette • 211t October, 1925. 
Coorg Di.trict Gazette • 1st Deeember, 1920. 
North-Welt Frontier ~ 

Tmce Gazette - • 23rd October. 19'>..00 

ProfttlCti. IA"!!,uISti. 

f!mil . I Telugu • 
Madra. '1 HindutaDi 

f Kanareee. 
LMalayalam 

Punjab • Urdu 

Dtu .. 
• Srd N ol'emm, 1925. 
• Srd N OYeII1ber, 1926-
• 22nd Deoember, 1926. 
• Srd Ncrrember. 1920. -• loth NOftIDber, 1921. 
• 18th NOTembtt, 1926. 



In tke rernacula". 
Prof1i~,. lA",!/tlage. 

Burma Burmese • 
• _. ~rg. • AIUl&rele 

Tlle 8t! Marc"J 1926. 

Date. 
• Slit October, 1920. 
• . lsi Decem~r, 1920. 
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4-. W, think that the Bill has not been so altered 

asta require re-publicationJ and we recommend 

that it bit passed as now amenqoo • 

B. N. MITRA.* 

T. RANGACHARIAR.* 

W. S. J. WILLSON. 
'i 

N. M. JOSHI.* 

L. GRAHA~.* 

A. G. CLOW.* 

B. DAB. 

lHPIN Ca. P AL.* 

SARFARAZ HOSAIN KHAN.* 

• Subject to note of di .. ent. 
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NOTES OF DISSENT. 

Weare opposed to the omission of any provi-
sion relating to the maintenance of a reasonable 
temperature in factories. We recognise the force 
of the main criticisms directed againat tbe_ tams 
of clause 5 of the original Bill. There are obvious 

-dangers in leaving it to Inspectors to decide 
what eonstitntes a reasonable temperatnre, and it 
is probably true that in most factories 110 restric-
tions are required, while in others regulations 
conld only be imposed after careful investigations 
.and with fnll regard to seasonal variations, the 
nature of the processes and other circnmstances. 

It appears to me that clause 21 (new clause 17) 
-of the Bill is not a desirable provision. There 
must be a limit of time within which prosecu-
tions under such special laws for failure to send in 
notices should be instituted. If no limit of time 
is fixed prosecntions may be launched even after 
the factory which W'B.8 opened for a short time had 
ceased to work. A working factory is not easily 
~ncealed. The 'Executive Government must be 
in a position to discover within 6 months factories 
which are working. In Municipal areas the 
Licensing Department is sure to know. In rural 
-ttacts the revenue and income-tax and local autho-

1'1e 6tl Marcl, 1926. 

I agree with Diwan Bahadur T. Rangachariar, 

T1e 7t" MlJrc!, 1926. 

I do not ll",CP'J'ee with the majority in omitting 
~lause 5 of the Bill. I think it is absolutely 
necessary in the interest of workers working in 
factories that there shonld be some provision 
regulating the temperature in factories. I hope 
the Assem bIy will reinstate that clause. 

I do not appTOn of the extension of exemptions 
proposed in clause 10. The Factory Act of 1928 

'SiLD -

But the main principle of the clause was not 
opposed by a single Local Government, and we 
consider that the Select Committee shonld have 
recast the clause in snch a m&IlDer as to meet the 
criticisms mentioned above. There are factories 
where unnecessary hardship is at prescnt caused. 
to the operatives by the maintenance of tempera-
tures which could be substantially reduced by 
simple and inexpensive mea.~ and it is desirable 
that Local GoV'ernments should be in a position to 
insist on reasonable steps being taken in such 
cases. 

B. N. MITRA. 

L. GRAHAM. 

BIPIN CHANDRA PAL. 

A. G. CLOW. 

rities are snre to get the information. Inspectors 
of Factories can easily acquaint themselves with 
the existence of factories if they care to. One 
day they have to discover in order to be able 
to prosecute. Why should they not be told to 
discover such cases of omission to give the re-
quired notice within 6 months? There are similar 
provisions to give notices uuder other special 
laws. Failure to give the notice entails a prosecu-
tion. Generally it is the role to provide a limit 
of time. The reasons given are not adequate in 
my view to dispense with that limit. 

T. RANGACHARIAR. 

and I need not write a separate note of dissent. 

SARFARAZ ROSAIN KHA.~. 

itself has gone beyond reasonable limit in the 
matter of exemptions. Moreover, where exemp-
tions are given it is necessary that the workers 
who lose the advantage of the sections from which 
exemption is sought to be given, shonld be com-
pensated in some other way, but this Bill dooa 
not attempt to do even this. 

N. :M. 10SHL 



[As AlfENDED liT THE SELECT COlrnITl'EE.] 

[Words printed In Itall08 lIulloate the 
amendmeDts suggested by the Com-
mittee.] 
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BILL 
FtlrtAer to amend tAe Indiaft Faetorie, .A.d, 1911. 

WHEREAS it is e~ient further to amend the 
Indian Factories Act, 1911, for the purposes here- m of 191 I; 
inafter appearing; It ir. hereby enacted as 
follows :-

1. (1) Tbis Act may be called the Indian Fac-
. Short title and com- tories (Amendment) Act, 

men cement. 1926. 
(2) It Fhall come into force on such date as the 

Governor Ge~eral in Council may, by notification 
in the Gazette of India, appoint. 

2. In &eetion 2 of the Indian Factories Act, xn of 191~ 
Amendment of 8eO- 1911 (hereinafter referred 

tion 2, Act XII of to as the said Act),-
191L 

(a) in c1au6e (2), the EZJilaflOlio" shall be 
omittea; 

\b) in ,nlrelaule (a) 01 da.,e 3, for tAe 
teord, "procell lor, or ,,,eide,,tal to, 
,no"""g, altffi"" reIJ4in·"" Df"fIUI",eAt-
;7Ig, fini,,,,i,,, or ot"'t'NCi,e adapti", 
for flU, for tra"'port or for ,ale an~ 
art iel e or part of aA article~' tke 
,rurti, tc ma".facluri", [Jf"()CU'" ,AaU 
be ,ub,tituted; a,uJ ,. '7llrclau,e 
(hi 01 tAe 'aae clalt,e, for the 
ronl, tc,uc1 proce,,'~ tie 'lCord, II ma-
fllt/aellt",;, ~e" JI ,lall 6e 6nh,ti-
tuted; tlltcl 

(c) after clau,e (9) the following clause 
shall be i",erled, namely:-

II (4) • fila" fl/a cJurin, procell 1 Mean' a"y pro-
cell lor, or i"ciae"tal to, 

(a) mali"" alteri"g, repairi"g, or"amenti,,!;, 
fini"',,,!,, or otlunciu adapt-i"gfOf' t"e, 
t"ax'port Df" ,ale, Q Ifl article, or 
part of aA artick, or 

(h) nfl"i", oil Of" PJI",pi", Of' filteri", tcater~ 
or 

(c) Iftpplyi"!1, generali", or trafl~formi", 
p,.eftmatie, k,drnlie or electrical 
~lIerg!, 

dna inelttne8 tile bali"g of a"y fltatN'ial lor 
trafl,port." 

3. In section 8 of the said Act, for the figures 
Amendment of Me- " 1901 " the figures II 1923 " 

tiOD S, Ad XII of shall be substituted. 
1911 • 
. 4. In sub-section (1) of section 7 of the said 
Amendment of.ee- Act,-

tiOD 'I, Act XII of 
1911. 

(a) after the words "such person and" the 
words II if he is fit for employment in 
a factory" shall be ill8erted; a"tl 

(6) for tie fOord," tlJl~tler Ie I' )t lor 
eaIJloplle·At iA a fadDf"! ~ tie fCOf'tl, 
'1 titlt l~ i, pt lor ,.ci eMplo!.e.t I~ 
,jail 6e ,ffwW.tecl. 

·t 
.> 

.. } 
·,1 
I 

-,f 
.. 
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. 6. In section 10 of the &aid Act, for the word.r 
Amendment of leo- " he provided, maintained anti 

iion 10, Act XII of ".ed bejore a .pecijied date " 
1911. tke following .kall he ,"6-
,tituted, namely:-

," 

tr ,!tall he prorided hefore .uck IZatt! a. fnay 
he 'pecijiell ill the order, and ,!all tkel"e-
after he t4l,intuined and 'U,ea. " 

6. (1) Section 19 of the said Act ,"all be re-
Amendment of Iee- numhered a, ,ub-,ectioll (1) 

tion 19, Act XII of of tn,at .eetio", and .. "" #!ae 
1911. ,ub·.ectioIJ a.,o renu,.beretl 
ti, tDord, " a' #lu ca,e 1My be II ,n,all 6e olllitted. 

(2) To tn,e 'allle ,eaion tAe foUowing ,ub-
~ection ,n,aLl he added, nalllel,f :-

II (2) TAe Local Gor:ern14eAt '"1, by notijica-
tim, in the local 0.lJicioJ, Gautt" 
prolibit in . an! factor, or c!-a" .of 
/aclrwie, 'pec&(ied ..,1 tie fl,otificatf.o .. 
tie cleaning hy aRol' per.on of any 
part .0 ,pecified of any raill-gea"", 
or tlUJc/ti"er! lOiile t111 ,Q.I1U " in 
fIIotio" 1Jy tie actio" of d'tlra, fDater or 
ot1eT .ec1anical or eledrical potDer/' 

. 7. In sub-section (1) of section 21 of the said 
Amendment of leO- Act,-

tioD 21. Act XII of 
1.91L 

(tI) for sub-clause (i':) of clause (a) the follow-
ing sub-clause shall be suhstituted, name-
Iy:-

"('11 at the request of the employees con-
cerned, periods of rest, at intervals not 
exceeding five hours, of not less than 
half an honr each, the total duration 
of the periods of rest on that day 
not being less than one hour for each 
period of six hours' work done" j 

(b) to clause (a) the following proviso. shall be 
added, namely:-

" Provided that, in lieu of the periods pro-
vided under sub-clanse (i) or sub-
clause (ii) there may be fixed for each 
male person employed for not more 
than eight and a half honn on each 
working day, at the request of the 
employees concerned and \vith the 
previous sanction of the Local Gov-
ernment, a period of rest of not lesa 
than half an hour, so arranged that 
no such person shall work for more 
than five hours continuously, and ~'. 

8. In sectiou 25 of the said Act, the words· 
Ameodment of iIt!'O- "woman or" shall be omit-

tion 20, Act XII of ted. 
1911_ 

9. In sub-section (1) of section 30 
Amendment of leo- Act,-

of the said 

tioll So. Aot XII of 
1911. 

(a) in clause (e) after the word U except" 
the number and brackets" (,1 " shall 
be inserted, alllI after the worda 
U seasonfl or II the Dumber :md 
brackets U (ii) " shall be inserted ; 



, 
; 
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(l) after the worJR tc as- it - m~y impose" 
the worus" and in such area al may 
Le Hpecififfi in the notification" shall 
Le iuserteti j 

(c.l in the jJaru!1rap! beginning" in case (a) II 

after the word U sec..-tions II the figures 
(( 21 " shall he inserted i 

(d) in the poragropi beginning n in t'&Se (6, " 
after the word U sections II the figures 
(( 21 ", anJ after the figures " 22" the 
figures" 26" shall be inBerted ; 

(e) in the paragrapl beginning" in case (c) II 
for the word and Sgurea If and 22 II 
the word and figure8 "22 and 28 II 
shall be substituted ; 

(f) after the paragrap" beginning" in cases 
(d) and (~) I, the following poro!!rap" 
shall be added, nameJy :-

"ill en fOe (t') ( i r) F:Uch claPs of factories from 
the prot'ision8 of aection 26 II. 

10. In section 31 of the said Act, after the 

Amendment u£ ,cc-
tion 31. Act X II of 
1911. 

figure" (1)'1 the words and 
figure "or suh-se«.tion (2}1I 
shall be inserted. 

1.1. After section 32 of the said Act the 
. follow-ing section shall be 

I~teThon ~ nl'W inserted namely.-
8l'Ction 32A In Act ' • 
XII of 1911. 

"32A. The Local Government may, subject to 
Ot 1 • 1 the control of the Got'erDor 

nt!f" '1'«Ia ~ G l' C 'J b C •• ptiotU. enera 10 ounCt, y now-
fieation in the local official 

Gazette, exempt on such conditions, if any, as 
it may impose-

(cz) any factory or cla" of factone. from the 
provisions of set.>tion 22 in respect o.f persons 
employed t"ereift in 0"1 engine-room or boiler-
u !!le, or 

(b) any ji8lz-cllri1l!J or ji,l-co""i"g factory from 
the prol'"isions of clause (a) of sect-ion U w-here 
the employmellt of 'Women outside the limite 
'provided by til at clause is necessary to pre\"ent 
any damage to or deterioration of 011! ,.aw 
material." 

12. In fOub-Fcction (3) of section 38 of the 
. said Act, for the 'Words "the 

. Aml'ndment of lee- occupier shall himself -II the 
tion 3:1, Act XII 1)£ d If d' h' h th 1911. w-or s or. nnng w IC e 

person deSIgnated does not 
manage the fact-o:ry, any person found acting as 
man&.gn of the factory or, if no such person is 
found, the occupier himself shall" shall be 
inserted. 

13. In section 84 of the said Act, for tIe 
trOTa, tI Wlua a,,! acci-

Amendment of.eo- de.t OCCltrl i. a factor! ro'fl. Si, Aet XII of ~a •• i"!JI~ tie ffJorcU II J!:lea 
t. 1I11! factor, aa aCMeftt 

occ"r, tclicl can.e," .lall k ,d.titlttea, aad 
after tAe fOord. II occarreftce oftk accideltt II tle 
folltnDi"g ,lalZ k i",mea, ""rul! :- . 

C( or v.-hieh 1.. due to any ea\l8e .,1ic1 1a. 
He,. fWti}a i,. tl&.... leWI 6! the 
Local Government in th, loCal ofticiGl 
Gazette ~'. 
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:1.4. To &eetion 85 of the said Act the fol-
lowing provisos shall be 

Amrndmrnt of Ire- dded el 
tion 36, Act XII of a ,nrun y:-
191L 

" Provided that, n"here the Local Goyernment 
i •• ati.fietl that "u concZition. olleori: 
ira a"1lactors or cla" 01 factorie. are 
.. cl tlat no contravention of the pro-
nsions I)f Chayter IV i. pom"Ue ill tke 
Ca.e 01 t!at Jactor, or of fcJctoriel of 
tAo.' cia", a. 11, ca.e mo.! te, the Local 
Government may, by notification in the 
local official Gazette, exempt, on such 
conditions, if any, as it may impose, 
'Aat factory or all lactorie. of tnat 
dll", tI' IAe ca.e .0.1 w, from the pro-
nsions of thill lection in respect of 
perIODS, other than children, employed 
d~rti" : 

Provided, further, that, where in the opinion 
" of the iDspector a muster Toll or register 

kept in a factory gil"eB the particulars 
required .naer tAil .ecliolf, he may, 
by order in writing, direct that such 
muster roll or register shall be kept in 
place of the register l're.eriLecl rJRclu tn", 
.ectioH, and lIul·h muster roll or register 
.hall thereupon, for aU the purposes 
of this Act, be deemed to be tAe 

- register ,01're,eri6eti." 
15. For Bub-section (3) of section 56 of the 

a;aid Act the following sub-
Am~dment of 1IeC- sectiou shall be substituted 

tiOD 36, .Act ~ II c,f 1 . ' 
1.911. name y .-

"(3) The said notice sball be correct.ly 
maintained and kept np to date tnd auy 
change in the standing onIers of the fac-
tory shall be entered therein by the 
manager before 61lch change comes into 
force j tH.d, when any such change is· 
entered in the notice, a copy of the Dotice 
or of the order in which the change is 
made shall be lent iu duplicate by the 
manager to the inspector within thirt,y-
,iz hours!' 

16. After section 44 of the said Act the foI-
l rti f lowing se<:tion shall be nee on 0 Dr,.. Bee- • 1 

tion 4U. in Act XII mserted, name y :-
of 1911. 

"44A. Where a child is employed in any 
bcton- and such 

Employment of h·ld·h al d 
ebildren in two facto- C I as rea y 
rie. on the &:Ime dar. Leen employed ~n 

the Inme day 10 
any otber factory, the parent or guard-
ian or person having legal custody of 
or control Ol"er or direct benefit from 
the wagei! of the child shall be punished 
with fine, which mal" extend to twenty 
rupees, unless it appears to the Court 
that th~ offence \faS committNi without 
tbe consent, connh'ance or wilful defanlt 
of the parent, g u:tn:li:lII, or sllch person 
8S aforesaid." 

1'1. In section 4!) of tIle said Act, after the 

Amendmrnt of .ec-
tion 4.9, Act X II of 
191L 

wonl " thereunder JI the 
'\'ronIs nml fi!!11res (f other 
tban an offence ,"uler sec-
tion 33 JJ shall be insertecl. 

'13:1 LD 
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